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deemed to ‘be a dlstrlct and the Chlef‘ judgeorthe g pal # Judge

- 10. Save as otherw1se explessly prov1ded in thls Act every order Fmahty of
- made by an estate oﬂicer or .appellate officer under this Act shall be orders:

. in’ respect of- anythlng which is in good faith done or 1ntended to. be in goo

' / 12: The Central Government l\nay, by notlﬁcatlon in the . Oﬂimal Deleg

“of 'the State Government o o T

of the -city civil court therem shall be deemed to be the dlstrlct
Judge of” the d1str1ct . ST

“final and shall not be called in. questlon “in | any orlglnal suit, apphea-
tlon or - executlon proceedmg - v PR

11 No. su1t prosecutlon or other legal proceedlng shall lie agamst P“ '
the Central Goverament -or the appellate officer or the estate officer actio

doné in pursuance of this- Act or of any
- under. L S .

 Gazette, direct: that ‘any power exercisable by it - under this" ‘Act of Powers.
shall, subJect to such conditions;.if any, as may be spec1ﬁed 'in the =~ -~
notlﬁcatlon be exercisable also by a State Government of an ofﬁcer
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